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(c) if so, the nature of the contemplat. 
ed changes? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) Some representations have 
been received about giving representation to 
minority shareholders on the Board of 
Directors of companies; 

(a) and (c). Sections 397 and 398. read 
with ,ection 402 of the Companies Act give 
oertain powers to the Court to pr0tect 
minority interests and section 408 confers 
similar power on the Government subject 
to the fullilment of the stipulated conditions 
in each case. Section 265 of the Companies 
Act provides for prop:>rtional representation 
of the shareholders on the BJard of Directors 
of . a public company or of a private 
comany which is a subsidiary of a 
public company on an optional basis. 
The question whether such proportional 
representation on the Board of Directors 
could be made mandatory by suitable amend-
ments to the law is under consideration. 

-1093. SHRI CHINTAMANI PANI. 
GRAHl: Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS' b. pleased 
to state: 

<a) whether a decision has been takeD 
about the Public Sector industries to be set 
up in Orissa during the Fourth Plan period; 

(b) if so, the names of such projects and 
their estimated costs; and 

(e) the share of Orissa in this respect 
in the Fourth Plan expenditure on Public 
Sector projects? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI P.A. 
AHMED): <a) No, Sir. 

(b) and (c), Do not arise 
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-1095. SHRI KAMESHWAR SINGH: 
Will the Minllter of INDUSTRIAL 




